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TO BE Pl.B...ISKD IN ll£ GAZETTE <F IN>IA EX1'1WR>DMY PART-ll 
SECTIOO 3' Sl&-SECTIOO ( i i) DATED ll£ I 't ~ IBBEER' 1995 

Goverrment of India 1i 
Ministry of Finance 1 
(Oepar~ .RevenJe) ! 

New D«;llhi the/4'~Decenber' 1995 

f«>TIFICA Tia-4 

S.O. (E).- Whereas by notification vide S.O. 521(E) dated 14th July,, 
1994 issued under sub-section (1) read with clause (b) of Explanation to 
Section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central Government 
had specified the scheme at seria 1 nurber 12 the c<>nstruct ion and furnishing 
of sports complex building at Village Memnagar, District Ahmedabad by The 

"""---,__Atmedabad Goverrment Efll:>loyees Tennis Association, Ahmedabad, as an eligible 
project or scheme for a period of one assessment year in relation to 
assessment year 1995-96; 

---+- year; 
AND Wl-EREAS the said project or scheme is 1 ikely to extend beyond one 

AND WI-EREAS the National Ccmnittee being satisf.ied that the said project 
or scheme is executed properly, made a further rec~ndation under sub-rule 
(5) of rule 11M of the Income-tax Rules, 1962 for s~ifying the said project 

' _1-/ . 
~-- · or scherre for a further per 10d of two years; 

NOW, THEREFORE, ... the Central Government in lexercise of the powers 
conferred by sub-section (1) read with clause (b) df Explanation to section 
35AC of the Income-tax Act, 1961 (43 of 1961) hereby specifies the 
construct ion and furnishing of sports carp lex bui ldjng at Village Merrnagar. 
District Ahmedabad, which are being carried out by lhe Ahnedabad Government 
Errp loyees Tennis Associ at ion, Ahmedabad, at the est irra,ted cost of rupees sixty 
one lakhs only as an eligible project or scheme for a ,Period of two assessment 
years carrnenc ing from the assessment year 1996-97. 

1
' 

( V .K. SB-G\L ) 
Deputy Secretary to. the Go-verrment of India 
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